NATIONAL COMPANY LAW TRIBUNAL
BENGALURU BENCH

COURT NO.1

ATTENDANCE CUM ORDER SHEET OF THE HEARING OF NATIONAL COMPANY LAW TRIBUNAL,
BENGALURU BENCH, BENGALURU, HELD ON 13.10.2017.

PRESENT: 1. Hon’ble Member(J) Shri Ratakonda Murali
2. Hon’ble Member(T) Dr. Ashok Kumar Mishra
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Counsel for petitioner is present. Counsel for respondent is also present. A memo is
filed for withdrawal of the petition on the ground that the corporat debtor has paid the amount
due to the petitioner operational creditor. The counsel for petitioner and the counsel for
respondents are present and they reported settlement.

Memo is recorded that the corporate debtor has paid a sum of Rs.25,40,23,301/- to
the operational creditor in full settlement of the claim. Therefore, permission can be granted
to the petitioner for withdrawal of the main petition.

In the result, permission is granted for the withdrawal of the petition in view of
settlement. Petition is, as such, dismissed.
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